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C.A.139/95 Dated: 10-2-95

M. Anandam

S.Ravinder

Mohd.Miys Jani

K.Srinivas

Mohd. Ankeos

R.Kumara Swamy

‘G, Rajanarsu ‘es

OO W
[ »

Applicanﬁs.
Vs.

The Superintendent of Post Offices,
Hanamkonda Divisiocn,

Hanamkonda. cee - Respondent,

Counsel for the Applicants: P. Rathaizh,Advocate

Counsel for the Respondet : N,V,Ramana, Addl.SC
Central Govt.

HON'BLE MR,JUSTICE V., NEELADRI RAQ, Vice-Chaimm
HCN*RLE MR,R, RANGARAGAN, MEMBER {(ADMN,)

(AS PER HON'BLE JUSTICE SHRI V, VEELADRI RAQ, VICE. CHA

Heard Shri P, Rathaiah, learned counsel for the
and also Shri ¥.V.Ramana, leamed standing counsel for

Respondents.

2. The applicénts are werking as ED staff. ?ill 3

they were being paid allowances at the rate of 2.420/-

Annexure 1

x"ZIN THE CENTRAL, AIMINISTRATICN TRIBUNMAL: HYDERABAD BENCH
AT HYDERABAD, |

for

an

TRMAN)

applicant

the

1.10.94

pomc

By impugned order No.A/Revn./94 d&t.17,11.94, it is stgted that

ED staff in Hanumakonda division including these 7 apy

will be paid at themte of s.240/- p.m. from 1-11-94.

licants

A copy of letter No.ST/LC-4/95 dated 10-2-95 addressed

by P.M.G. Hyderabad to Supdt. of Post Offices, Hanumakonda

Division-is produced.

Tt states that pending consideration of

re- fixation of the allowances of these ED staff they ghould be
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 pemitted to draw at the rate of Rs.420/- p.m. frqm 1-11-94.
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Hence it is stated for the Respondents that this 0.2, lhas become
infructueous. But the leamed counsel for the applicant submit-
ted that as it is only a tentative arrangement pehdin considera-

tion of re-fixation, the matter has to be conside#ed. In the

absence of the relevant material, it cannot be st§ted t this

stage as to whether ﬁhe allowances will be re-fixed an

refixed, whetﬁer they will be upwards or downwards.

No costs.

/CER‘I‘IE‘IED TO BE TRUE COPY®

Sd/- . :

Court Officer, '

Central Administrative Officer,
: Hrderabad Bench.

Copy toi-

1. The Supdt. of Bost Offices, Hanakmonda Division i
. (with copy of 0.4,)

|
One copy® Sri P. Rathaiah, CAT, Hyd.

One copy to Sri N.V.,Ramana, SC for Rlws, CAT,Hyd.'
Cne copy to lerary, CAT, Hyd.
Cne spare copy.

2.
Lo 2 ao
.
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GOVERNMENT OF INDIA: DEPARTMENT OF POST

Cffice of .the supdt. of Post Offices, Fanamkonda Divni.
Memo .No.A-181 dtd at Hanamkonda - 506001, the 21.2,1995.

O
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Sanction of the Supdt. of Post Offices, Hanamkonda

division is hereby accorded for the reduction of Baslc

allowances of ED Pkr. Jangalapalli SO under Parkal H
from Rs.420/- to 336,20(three hundred and thirty six/

only) per month with effect from 1.6.1992.
A copy of this memo is issued to:

1.2 _ The Postmaster Parkal HO with copy to DA(P)Hy
He will please calculate the difference of ex
amount from 1.6.92 to till date and intimate
office within a week positively.

3. The SDI(P) Mulug Sub-division, w.r.t. his lr.
80/Jangalapalli dtd.9.1.95.

4. The Est. Regigster,

5. The Edpkr. Jangalapalli SO.

B. The sub-Postmaster, Jangalapalli SO

7, 8 office copy and spare.

S/~
Supdt. of Post Offices,
Hanamkonda Division,
Hanamakonda - 506 001.
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THE CENTRAL ADMINISTRATIVE TRiBUNAL HYDERABAD BENCH , HYDERABAD,

Dated 16.7.1996

Between

1. Gadepaka Praveen Kumar

2. Akulé Kishan. .o Applicants.

And

1. The Supdt., of Post Offices,Hanamkonda Postal Division,

Hanamkonda.
..+« Respondent.

Counsel for the Applicants Sri S,Ramakrishna Rao

Counsel for the Respondents

CGSsC,

CORAM

Hon'ble Mr. @ R.,Rangarajan, Adninistrative Member

Sri M,V.Raghava Reddy Addl.

(Judgement oral order as per Hon'ble Mr.R.Rangarajan,

. Member (Admn.)

E28pped

Heard Sri S.Ramskrishna Rao, learned Counsel fof the

applicants and Sri N,V.Raghava Reddy, learned standing counsel

for the respondents.

2. There are 2 applicants in this CGA, They are working

as EDDA in Uppugal and Abadi Ghanpur Post Cffice under the

respondent.

Due to introduction of the cvcle beat allowance

the allowance which was earlier in existance on the basig of the

foot beat was revised downwardly.

Due to the downward reduction

of the basifallowance the recovery of the excess amount was
sought to be recovered from him by orders.No.F-4 dated 23.2.96

and No.A-146 dated X 24.1.1996 (A-1 and A-2) in respect {
As per the impugned order

applicants 1 and 2 respectively.

b

the excess amount was sought to be recovered from the date of

appointment.

3. Aggrieved by the above this OA is filed for setti]

aside the impugneﬁ memo No.Fud dated 23.2.1996 and A-140
dated 24.1.1996, of the Superintendentof post offices,

Hanmakonda post office ordering revision of allowance do

and recovery of excess paid holding such action is arbit

and illegal.

4, In a similar 0.A.889/94 and batch it was held tha
the revised allowance shall take effect from the date of

~
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of the impugned orders and the amount if recovered retrospecti-

vely before the date of the issue of the impugned order,

the

same should be paid back to the applicant within 3 monthjs from

the date of receipt of a copy of the oxrder in that OA. As the

applicants in this OA are similarly placed and their prayer

and contentions are same I follow the earlier order giveh in

the CA referred to above and direct as follows:-

The revised allowance for the applicants shall take

effect from the issue of the impugned orders by the Superin-
tendent of Post Offices, Hanamkonda Postal Division, Hanlamkonda,
The amount i1f any recovered retrospectivelybefore the issue

of the impugned order, the same shall be paid back to the

applicants within 3 months from the date of receipt of 4

of this order.

il

—

copy A
/

5. The OA is ordered accordingly at the admission sfage

jitself., No costs.

Sd/-
Deputy Registrar {Judl.)

CERTIFIED TC BE TRUE COPY

Sda/-
CAT OFFICER
Central Admnistrative Tribunal
HYDERABAD BENCH,
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Aggrieved by the above this QA is filed for setting

aside the impugned memo No,A-181 dt. 21,2,95 of the Superintendent

of Post Offices, Hanumakonda division, Hanumakonda ords
revision of allowance downward and recovery of excess j

holding such action is arbitrary and idlegal,

4, In a similar 0A,835/96 decided on 16,7.96 it wa
that the revised allowance shall take into effect from
of the impugned orderf/and the amount if recovered ret
béfore the date of issue of the impugned order the sam
patd back to the applicant within three months from th
réceipt of a copy of an order in that Oé, As the appl
this OA is simjlarly placed and the prayer and content

same, we follow the earlier order given in the OA refe

above and direct as follows i=

"The revised allowance for the applicants shall

effect from the issue of the impugned orders by the Su
of Post Office,fﬂanamkpndq Postal Division, Hanamkonds
amgﬁnt,if,any recoveredwretrQspegt;fely before the iss
impugned order,lthefsame shé}lrbe paid back to the apy

within 3 months from the date of receiﬁt of a copy of

-

‘The OA is ‘ordered accordingly at the admission

ering
pa id

s held
the “issie
it pard
roSpectiveiy
T
e .shouldtbe
e date of

icant in

ions are

rred to

take
perintendent
. The

ue of the

licants

this order™,

5. stage
itself. No costs,
Kﬁzﬁ:‘/\/’\/~4¥Jﬂ~’"“’—“‘“"///ﬂ J\(\Hféhﬂ‘#”’?i;j '
(B, g ESHWAR ) . ( R.RANGARATAN )
moer (Judl,) - | Member (Admmn,)
a }/ntea th ganuary, 1997
(Dictated in Qpen-éourt)
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Copy ta{

1, The Superintendent of Poest Offices,
Hanumakenda Divisioen,
Hanumskaonda,

2. One cepy to Mr.P.Rathaiah, Ad-ocate,
CAT,Hyderabad. ¢

3¢ Ona copy te Mr.v.Bhimanna, Addl,CGSC,
CAT,Hyderabad«

4, One cepy to MeLibrarpy,CAT,Hyderabad.
5. Bne copy for duplicataJ
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